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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYOERAOAO bENCI: kTAybERAAo:. 

a- 

O.A.No. 1541/93 	 Ut. of Decision : 14.12.93 

T.Ramulu 

B.K. Mallesh 

A.Suresh 

U.Jàngaiah 

C. Satyanarayena 

M. Ramsingh 

N. Ashok Kumar 

8, C. NagaaJu 	 . . Aplicants. 

Vs 

1. Fig. Officer, 
Officer incharge, 
Civil Administration, Air ForceS 
Station, Begumpst,Hyderabad. 

2 Commanding Officer, 
Civil Administration, Air Force 
Station, Begumpet,Hyderabad. 	• 	Respondents. 

Counsel for the Applicants 
	

Mr.S.Rarakrishna Rao 

Counsel for the Respondents 
	

Mr.N.R. devaraj,sr,ccsc. 

CORAM: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : 1)ICE CHAIhMAN 

THE HON'BLE SHRI R. RANCARAJAN 	: 	MEMBER (AOMN.) 
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O.A.NO.1541/3 

JUDGMENT 
%flO r&n n'Js. 0-La. ann4. U 	S 	V • LISSJfl.'flJ. 

All these eight applicants were er6ogedjas Anti 

Malaria Lascars in the Air Force Station at Begumpet for 

the period from 15.6.1993 to 14.12.1993. This OA was filed 

praying for a direction to the respondents to regularise 

their services and grant temporary status in view of their 

2. 	It is stated for the respondents that seasonal 

engagement was d- 	U)for carrying out anti malarial 
4. 

spraying for six mo' 	
"-f
from 15th of June to 14th of 

December every year. 	t is also not disputed that the 

respondents were set 	; requisitions to the ,  Employment 

Exchange every year 

Anti Malaria Lascar5 

15th June to 14th D 

nature and when ther 

SifflE spraying to cot 

in the remaining si, 

any direction to the 

sponsoring names for appointment as 

r the period of six months from 

ser. When the work is seasonal in 

s no need to engage any one for 

I the moscjuitos which spread malaria 

nths of the years, there cannot be 

spondents to engage the applicants 

through-out the year 

3. 	But Shri SF 	krishna Rao, learned counsel for the 

applicants vehement] 	Dntended that various other duties 

such as grass cuttir 	;ardening, loading and unioading,Clt 

cleaving of drainage 	de lines, office premises, side way 

of the roads, changi 	bf bed sheets in the Military Hospital, 

performing of night 	&hmsn duties, collection of coal and - 

ration from the AUC 	.tre, Trimalgherry, collection of 	+ 

furniture from Hakimpet to Begumpet, white washing works 

)fr,  

ontj..l 
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copy to:- 

Flag Of'f'icer, O?Picer Incharga, Civil Administration, 
Air Force Station, Begumpet, Hyd. 

Commanding OffPicer, Civil Administration, Air Force, 
Station, Begurnpet, Hyd. 	 - 

One copy.  to Sri.S.Rarna Krishna Rao, advocate, CAT, Hyd. 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT,' Hyd. 

One copy to Library, CAT, Hyd. 

One copy to Spare. 

Rsm/- 
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appointed as Anti Malaria Lascars and as the said duties 

cannot be held as seasonal, they have to be engaged through-

out the year. 

But ShriN.R.Devaraj, learned standing counsel for 

the respondents submi€tdd that ± he was instructed to state 
I 

by the officers who had come,that no daily-rated worker 

was engaged in regard to the duties referred to. Even the 

learned counsel for the applicants could not submit that 

in the earlier years after dispensing with the services of 

the Anti Malaria Lascars, some others were enaged for atten-

ding to the duties referred to for the period from 15th 

December to 14th June of the following year. Hence, there 

is no need to doubt the submission fo?the respondents that 

no daily-rated worker was engaged for attending. to any 

other jobs. 

We have to make it clear that it is not submitted for 

tflt the applicants that this application was filed for 

regularising their services as seasonal employees. So, it 

is not t4ie?atter  for consideration for disposal of this 

OA and we are leaving it open for consideration as and when 

it arises. 

In the result, the OA is dismissed ati'the  admissIon 

stage. No costs. 

OtNGANT 

	
(V.NEELADRI RAO) 

MEMBER (ADMN.) 
	

VICE CHAIRMAN 

DATED: 1.4th December, 193. 
Open court dictation . 
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CHECKEII BY 	 APPROVED BY 

IN THE CTPAL ADaNISTRATI\fl& TRIBUNA±. 
WERABAD BENCH : HYDERABAD 

THE NON' 3LE MROJUSTICE V.NEELADRI RAO 
VICE-CHjJJq 

THE HOi'J' BLL 1"Ut&!B\.GORTHI 	:MEM13ER(A). 

AND\ 

THE NON' BLE MR ,OkNDMsEKJiAR REpDY 
4 	 MEMBER(J) 

AND Y 

THE HON'BLE MR.ReRANGApAJJ 1MEMBER(A) 

Dated; 	(1993 

__GRDEWJUrX3 MENT: 

M./j/e--p-  NUT - 

O.A.No. 

Ac3mttted and Interim directions 
iss?aed. 

.. AllOLd. 

Dispoed of with directions. 

.:is se d. 

• 	 ::m1;: r 
 as 	

Zzz\ 
Reje ted/Ordered.  

0__NCSrder as to costs. 
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